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BEFORE THE NATIONAL GREEN TRIBUNAL NEW
DELHI
ORIGINAL APPLICATION NO. 97/2022

IN THE MATTER OF:-
SH. SALMAN MIYA VIS  STATE OF U.P. & ORS
D.O.H. 16.02.2023

REPLY ON BEHALF OF RESPONDENT NO -9 (MOHD
YAMEEN ) THE OWNER OF PLOT NO. G-71, M.G.
ROAD, DISTT. HAPUR, U.P. TO THE COMPLAINT
FILED BY SALMAN MIYA AND NOTICES RECEIVED
FROM UPSIDA AND UPPCB.

MOST RESPECTFULLY SHOWETH:-

PRELIMINARY OBJECTIONS:-

1.  That the complainant has not approached with clean hands
to Hon’ble Court. He has concealed and suppressed the
material facts from this Hon’ble Court. So the complaint is
liable to be dismissed.

2.  That the plot owner was/is not running any acid or chemical
factory and not burning any e-waste and also does not carry
any process of melting the metals at the alleged site. Hence
no hazardous gas or smoke of the themetals is emitted

which cause the harm to human health.
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That the plot owner never carried out/done any job other
then prescribed job work of Printed Circuits Board
Boards and Manufacturing the Electrical Equipments.
That no cause of action arose ever to filethe present
complaint against the plot owner as nothing objectionable
material is being received/recovered from the alleged site.
That the complaint filed by Salman Miya is not
maintainable as complaint not duly signed by him and same
is filedmalafidely with intention to harass the plot owner for
no reasons without any merits and evidences.

That the complaint of Salman Miya has not enclosed the
longitude and latitude photograph and also the source and
proof of gaining the knowledge of license etc. which are
mandatory for cause of action arising. And UPPCB has not
field the evidence is support of the allegation.

That the complaint of Salman Miya has not mentioned the
specific role of the plot owner in his complaint. So the
contents of complaint are absolutely false, fabricated,
manipulated, and concocted. Nothing is appreciable in the

entire compliant except misleading this Hon’ble Court and
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likewise no specific role is mentioned in the letter of
UPPCB dated 12.11.2021.

That in the complaint dated 04.12.2021 of Salman Miya the
name of defaulter is mentioned Danish and in the notice of
this Hon’ble court is Mr. Sanjeev Kumar whereas the
notices of UPPCB and UPSIDA are received in the name of
Mohd. Yameen (Plot Owner), so same is great controversy
overall and the name of mohd. Yameen is mis-joined in the
present case.

That at the time of survey no sample of pollution
obtained/collected/measured by survey committee on
21.09.2021 and no other sample of melting the metals etc.
was collected and no notice was served on the spot with
regards to illegal and alleged work. The work other then the
prescribed job work was never carried out. Even then
UPPCB pass the order of closing the industry without
following the due process is certainly violation of law on
the part of UPPCB.

That the complaint of Salman Miya dated 04.12.2021 was
received in this office on 08.12.2021 whereas the survey

was carried out on 21.09.2021 means 2 ¥ months earlier

3
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then the complaint of Salman Miya with intension to
extortion of money from the industries. When UPPCB
personal could not succeed in extortion of money then
persons of UPPCB only moved the false compliant dated
04.12.2021 and mention the name of Salman Miya for
harassing the parties. And later on Plot Owner was sent the
letter dated 11.01.2022 for depositing the money Rs. 25
lakh in the account of UPPCB, Gomti Nagar, Lucknow,
U.P. as penalty.

That survey committee has not exercised its discretion,
justification and fair conscious against the plot owner due
to their malafide intension except of harassing him as
committee saw small Angithi built-up in a bucket placed in
one corner of the complex which was not operated the same
cannot be called that plot owner violated the law. No bhatti
was found at the alleged site built or operated by the
committee.

That the plot owner is innocent having no concerned with
alleged offence the averments mentioned in the notice are
wrong false and incorrect, hence denied word by word. The

order of UPPCB for closing the factory and stopping the

4
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electricity and water supply are not justified acts. which is
violation of law. Plot owner was imposed the penalty of Rs.
25 lakh without any justified reasons and without following
the due process of law and was compelled to deposit Rs. 2.5
lakh in the account of UPPCB GOMTI NAGAR,
LUCKNOW, U.P. was another way of extortion of money.
Plot owner moved many applications to UPPCB requesting
for opening the factory and permission to restart his job
work but no heed was given to his request. Again UPSIDA
ordered to plot owner is compliance of order of UPPCB for
depositing the penalty of Rs25 lacs.

That no pollution was emitted since they used to remove
the components with the help of soldering iron from printed
circuit boards and manufacturing the electrical equipments.
for which no fire is required so, no smoke is emitted.

That survey committee and the complaint of Salman Miya
have misguided this Hon’ble Court against plot owner for

implicating him in the present case.

REPLY ON FACTS AND MERITS

1.

That the industrial plot no. G-71, MG. ROAD, DISTT.

HAPUR, UP. was allotted to MOHD. YAMEEN in the year

5
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2012 for job work Printed Circuit Board And
Manufacturing Electrical Equipmentsunder the provision
of MSME and e-wasted management rule 2016 & 2022 are
not applicable in MSME he is being alleged for no reason
MSME Registration certificate is annexed here as
annexure R-1

That the plot owner obtained the permission from UPSIDA
to sublet the factory on rent to MR. MONISH on
06.07.2021 and on 19.07.2022 to M/S MUNSHI RAM
FOOD PRODUCTS (a partnership firm whose one partner
was/is MR. SANJEEV KUMAR ) who is made the
Respondent.9 in the notice dt. 03.11.2022 of this Hon’ble
Court. The rent agreement and permission to sublet the
factory are annexed herewith are ANNEXURE R-2 & R-3
RESPECTIVELY. It is pertinent to mention that the plot
owner does not know who is Danish and he does only legal
works he keep open his eyes and ears so that tenant should
not do any illegal act in the factory. It is pertinent to
mention here that SANJEEV KUMAR had no concern
with the survey dated 21.09.2021 since at that time he was

not our tenant. At that time MR. MONISH was our tenant

6
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but he was also not doing any illegal work according to be
best of knowledge of plot owner.

That during the survey on 21.09.2021 neither samples of
pollutions was obtained/received/measured by survey
committee nor any notice of that date was given to the
persons present their on the spot than and there It is also
worth to mention no samples of melting of metals was
taken by survey committee since there was no such job was
carried out, sent the letter dated 12.11.2021 to close the
factory without sufficient reason same is annexed as
ANNEXURE R-4. No pollution was emitted there. Letter
17.11.2021 of regional office UPPCB, Ghaziabad, U.P.
annexed is ANNEXURE R-5. Stated “fujh{k.k d
nkjkum | kxiafj I jedkbhkéLFkkfir o  Bipkfyrughik;hx;h”
No objection certificate for pollution is the name of
plotowner is annexure as annexure R-6.

That the UPPCB, GOMTI NAGAR, LUCKNOW, U.P.
imposed, the penalty of RS. 25 Lakh upon the plot owner
and ordered him to deposit within 15 days in their account.
The persons of UPPCB approach him and threatened him

verbally and compelled him to deposit at least 10 % of the
7
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penalty imposed letter dated 11.01.2022 and recipe of
RTGS are annexed herewith are ANNEXURES R-7,
R-8 and R-9. respectively And again letter dt. 6/2/2023
was sent to respondent for depositing Rs 25lacs without
sufficient reasons are annexed herewith are annexure R-10
That the plot owner moved an application dated 19.1.2022
to UPPCB, GOMTI NAGAR, U.P. and regional officer
UPPCB for waiving of the penalty imposed upon him and
to carry out the survey again of the factory since in his
factory nothing happened which may emit the pollution
hazardous to public health. Again moved an applications
dated 30.08.2022 and 31.8.2022 to UPPCB, GOMTI
NAGAR, U.P. intimating of depositing Rs. 2.5 Lakh in the
account of UPPCB, GOMTI NAGAR, LUCKNOW, U.P
and request to allow him to open the factory. The plot
owner again moved the application on 08.09.2022 for
opening the factory but no heed was given on the request of
plot owner by UPPCB and no reasons the factory was
closed and bear the irreparable loss, all applications are

annexed are ANNEXURES R-11 TO R-15.
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That the plot owner moved an application dt 28/2/2023 for
stay the penalty order to deposit Rs 25 lacs till this Hon’ble
Tribunal passing further order annexure R-16

That the averments in the complaint of Salman Miya and in
observation report are based on false grounds. There are no
direct or indirect evidences available on the court file
against him and he is innocent, his name is liable to be
deleted from this compliant/case as he has been wrongly
implicated under the conspiracy of UPPCB.Aadhar card of
mohd. Yamin (plot owner) is annexed herewith as

annexure R-17

PRAYER

In the light of facts circumstances and evidences this Hon’ble

Court may kindly be graciously pleased enough to pass the

order’s

a.

Dismiss the complaint against the plot owner or delete his
name from complaint/case.

Permit him to open factory earliest possible.

Order to UPPCB, GOMTI NAGAR, LUCKNOW, U.P. to
refund Rs. 2.5 lakh to him with 18% annual interest till

realization of payment.
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d.  To compensate the loss beard by plot owner d

of factory on the illegal order of UPPCB.

e. Any other and further relief which this Hon’ble court deems
fit and proper may also be passed in favour of the plot

owner and against the UPPCB.

XL
Delhi

Dated Plot Owner
Through

Counsel

R.S Maurya and Harish (Advocate)
Ch.No-G-163,Karkardooma District Court

Delhi-110032
Mobile No-9311661979, 9910936928

E-Mail Id-adv.harish6703@gmail.com

10
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BEFORE THFE NATIONAL GREEN TRIBUNAL NEW

DELHI
ORIGINAL APPLICATION NO. 97/2022

IN THE MATTER OF:-

SH. SALMANMIYA  V/S  STATE OF U.P. & ORS

AFFIDAVIT

I, Mohd. Yameen aged about _ years S/o Mohd. Islam

Khan R/o H.No 32/382, Trilokpuri, Delhi-110091. do

hereby solemnly affirm and declare as under:

1 That the deponent is the land owner in the above

case and fully conversant with the facts and

ircumstances of the case and competent to swear

been drafted by my counsel under my instructions

and contents of same are correct and true and same

o has been read over to me in my vernacular and
- A ; -
: mﬂ\f\ ah wntg;\;s of same are not being repeated herein for
L?“/' - ST e sake of brevity and same may be read as part
oy R, : . ot
aet™ and parcel of this affidavit. "24(’\’{1”
" Deponent
Verification: 10 VAR -30'13

Vertfied-at Deflhamaxthqﬁ]_ day of February 2023, that
all the cuﬁtent‘-‘n q.t @favé“ﬁﬁ'&aht are correct and true to the

bu,t ni _my l\n%\.lcxég% and}_\%eﬂlllef and nothing has been
Wl "‘L-t;‘\'ﬂ"?r

e e and Deponent

e s M

Oath Commi=s Ak

cun-.ca.!ed 1'hercfr0m {z}

11
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BEFORE THE NATIONAL GREEN TRIBUNAL NEW
DELHI
ORIGINAL APPLICATION NO. 97/2022

IN THE MATTER OF:-
SH. SALMAN MIYA VIS  STATE OF U.P. & ORS
D.O.H. 16.02.2023

APPLICATION ON BEHALF OF THE MOHD YAMEEN
FOR PERMISSION TO OPEN THE FACTORY CLOSED
ON THE ILLEGAL ORDER OF UPPCB, GOMTI NAGAR,
LUCKNOW AND REFUND OF RS. 25 LAKH GOT
DEPOSITED IN THE ACCOUNTOF UPPCB, LUCKNOW

MOST RESPECTFULLY SHOWETH:

1. That the plot owner has filed the detailed reply of the
compliant before this Hon’ble Court same may kindly be
read as part and parcel of this application. The contents are
not being repeated here for the sake of brevity.

2. That UPPCB, GOMTI NAGAR, LUCKNOW, UP. Passed
the illegal order to plot owner through letter dated
12.11.2021 that the factory be closed with immediate effect

without due process of law, which was violation of law.

12
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3. That again on 11.01.2022 UPPCB, LUCKNO
the letter to plot owner for depositing Rs. 25
account of UPPCB, Lucknow, U.P. within 15 days and
persons of board compelled him to deposit atleast of Rs.
2,50,000/- in their account then only they will listen him.
The plot ownerunder compulsion deposited Rs. 2,50,000/-
even then he was not permitted to open the factory which
was some sort of extortion of money from him.

4. That the order of the closing the factory was illegal and
compelling to deposit 2.5 lakhs in account of UPPCB was
another irregularity on account of board.

5. That the plot owner is facing hardship as his job stopped
since long hence this application for opening the factory
and refund of 2.5 lakh from UPPCB, LUCKNOW, U.P.

PRAYER
It is therefore, most respectfully prayed that this Hon’ble Court
may kindly be please to order for opening to factory and order to
refund of RS.2.5 LAKH from UPPCB, LUCKNOW,U.P.

Delhi —\,Q )
Dated Ral
Plot Owner
Through Counsel

R.S Maurya and Harish (Advocate)
Ch.No-G-163,Karkardooma District Court
Delhi-110032

Mobile N0-9311661979, 9910936628

E-Mail Id-adv.harish6703@gmail.com
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EFORE THE NATIONAL GREEN TRIBUNAL NEW
DELHI
ORIGINAL APPLICATION NO. 97/2022

IN THE MATTER OF:-
SH. SALMAN MIYA V/S  STATE OF U.P. & ORS

AFFIDAVIT
I, Mohd. Yameen aged about years S/o Mohd. Islam
Khan R/o H.No 32/382, Trilokpuri, Delhi-110091. do

hereby solemnly affirm and declare as under:

~——1+_That the deponent is the land owner in the above

d case and fully conversant with the facts and

mstances of the case and competent to swear
affidavit.
at all the contents of accompanying application
for opening the factory have been drafted by my
counsel under my instructions and contents of
same are correct and true and same has been read
over to me in my vernacular and contents of same
[o o AR, ¥ are_ r» being repeated herein for the sake of
brewh and same may be read as part and parcel of

Ml

Deponent

this affidavit.

Verification: i 1 M3
Verified at Delhi on this __ day of February 2023, that
all the dunteﬁr;srr'c}r'fiﬁnﬁé affidavit are correct and true to the

best of my Isgumlng& an}d‘ belief and nothing has been

¢
>l
— Deponent

."}W"

=

cong wlud lln.'getmm A
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LIST OF DOCUMENTS

S.No Documents Page.
No
1 MSME Registration certificate 16
2 Rent Agreement dt on 06.07.2021 with Mr Monish 17
3 permission to sublet the factory on rent dt 19.07.2022 to M/S 18-19
MUNSHI RAM FOOD PRODUCTS
4 Notice to factory owner served by UPPCB dt. 12.11.2021 20
5 Notice to factory owner served by UPPCB Ghaziabad 21
dt.17.11.2021
6 No objection certificate for pollution 22
7 Notice to factory owner served by UPPCB Ghaziabad 23
dt11.01.2022
8 RTGS application form 24
9 Payment recipe of RTGS 2.5 lacsdt 30.08.2022 25
10 | Notice to factory owner served by UPPCBdt. 6/2/2023 for 26
depositing Rs 25 lacs
11 | Application to UPPCBIlucknowdt. 19.1.2022 27
12 | Application to UPPCB Regional office dt. 19.1.2022 28
13 | Application to UPPCB dt 30.08.2022 29
14 | Application to UPPCB dt.31.8.2022 30
15 | Application to UPPCB dt. 08.09.2022 31
16 | Application to UPPCB dt.28/2/2023 for stay the penalty 32
17 | Aadhar card of mohd. Yamin (plot owner) 33
18 | Vakalatnama 34

15
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Annexure- 1

ST AT
Lot asl Bemlae
e erg it veny e darern
AMMILTRY OF MICRO, SUALL & MEDWM BHTERFRISES

Udyog Aadhaar

nm=imn=

BT Y AT Sy sy
e -

Type of Enterprise Picro [5man Medum
A Manufacturing 1A i ] J|c__ T
[Senices. P 13 F n
UAM Na, UP76AODOZEAT _|
Udyog Aadhaar Memorandum
1. Aadhaar Numbar 876735425829
2 PAN Number AJSPHESSAM
3. Name of Entreprensus MOHD YAMEEN
4. Sodal Category of Entreprenaur GEMERAL
5 Gender Mala
6. Physically Handicapped No
7. Name of Enterprise MIS LAIBA ENTERPRISES
8. Type of Orpanization Proprietary
5 Location of Plant Detsils
[SN| Flat/Door/Block No. | Name of Premises/Buiiding Village | RoadiStreeti Lane | AreaiLocality | Gty | Pin | State [ District |

[1_PLOTNO.GT1

1
i
M.G. ROAD

INDUSTRIAL AREA |-

HAPUR 1245101 |UTTAR PRADESH HAPUR |

Official Address of Enterprise

PLOT NO. G-71, M.G. ROAD, INDUSTRIAL AREA

| hereby deciare that
betore the concermed authonty,

infermation given abdave is true to the bast of my knowledge. Ay information, that may b required to be vedfied, shall be provided immediately

Myhdsme Mobile App (Bata Version) is available now for downlaad. hitps:iplay,geogle. comislore/apns/detalls Tid=msme.foy IS8

10. District HAPUR Stale  UTTAR PRADESH PIN - 245101
Mobile No:  DBT3685035  Emal.  USERIGZE@GMAIL.COM
11, Date of commencement 010472018
12. Previous Registration details<f any -
i Bank Detaits IFS Code KKBKOODO203
12 Bank Account: 1512062860
14, Major Activity MANUFACTURING
SN NIC 2 Digit NIC 4 Digit MIC 5 Digit Code Activity Type
2710 - Manufacture of Ly, 64 panufacture of electricity distiibution and cantrol apparatus (elecirical apparatus for switching of
27 - electric motors, protecting electrical circuits (e 9. switches, fuses, voltage limiters, surge suppressors, junclion boxes elc.) |
4§ Manufacture generators, ifor a voltage exceading 1000 volts; similar apparatus (including relays, seckets efe.) for a voltage not Manufacturing |
jof eloctrical Wansformersand L o1 000 voits; baards, panels, consoles, catinets and other bases equipped with two of mare of the ;
16.|  jequipment ;s:mw ﬂ"ﬂm“"m above apparatus for alectricity control or distribution of electricity including power capacitors.)
2780 - Manutacture of |
b :d‘unufuc_:::n o ciochical 7500 - Manufacture of other electrical equipment sichng |
electr |
_lonpment [*34Pment &
17. Persons employed 9
18, Investment (Plant & Machinery / Equipmant's) 15{Rs. In Lakhs)
19, District Industry Centre HAPUR
Declaration

16
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Annexure- 2
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o g & udte ad 10 wAwa b agran wa |
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10. 9% & S0 RaRA BREER @ @ a3 & 9 {9 a9 & afy
&Y o) A |
1. 9% 6 S O @ WEe WER Y W 59 el @ seR @ B
U G wEnha @ feerderd yare wel s

mmqu%WWMWaﬁﬁ
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. L ” AN
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o WW’I "le , _é\fa—cﬂwa s
¥ ek / : ___,_,_._____...---""//

ﬁ\ Taaweise a2 /] R TrLd f%%’ H

H R
\ AL &11{- Qﬁ?ﬂjj / x&\-@g(w oSy

\ ? ATTESTED | £l
o tkdvocate)l

_ t"";fi?m\ of
| Hr:.nuR ({‘.Idllg')
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Annexure- 3

Armagure_—— R-9

The Regional Manager, 5
UPSIDA, €2, 4" Foor, !ig
E'q . N_IlmluxﬂmiMnil, ROC, '

N fta) Magar, Ghazlabad, U1, X

& Wi Sub To Request (o Subletting Permission of Plot No, G-71, and Lubletting Area 465 Sqr. Mtr. MLG.
Road, Industoal Avea, Hapue, U R

Dear Sir,

] Kindly say dug 1o whivoidable crcumstances and facing tnancial problem so | am not able to
~ canry my wnit Tunther So | have decided to rent owt {Subletting: above plot in favour of M/s Shri
el Munshi Ram Food Products (Partnership Firm) (1" Partner) St /iman Gulati, 5/o Sh. Sanjeev Kumar,
y R/o MNo. 20/12, Punabl Bagh Extension, New Delhi- 110025, {2 partner) Smt. Reena Gulati, W/o Sh.
Sanjeev Kumar, £/0 20/12, Punjabl Bagh Extension, New Dethl- 110026 AMD (3™ Partner) Sh. Sanjeew
Kumar, S/0 Sh, Munshi Ram, Rfo 20/12, Punjabi 8agh Extension, few Delhi-110026 for X (Casi
Year. | am also ready (o pay subletting charges in this conent. o Suhmitting required documents.
Details are given below. Please accept and prenised subletting ficilities in favar of samie. For this| always

thanktul 1o you

Enclosed:-

Partnership Deed

Praject Repoit

Aftidavit/ Notatized

Bank Attest Signature

Rent Agreemeint Yours Trully

sanction Butluing Plan allottee i
AT e

Others

&
2
3
4.
5
6.
2.

{Mohd. Yameen)
S/o Meohd. islam hhan
n/o 32/382, Trilok Puri, Patpargani,
East Delhi-110091

Sublette

19
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Annexure 4

]
IR WA uguu g g
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Annexure 5

g —R -6 T

& analery Jowo yguu Pasw @, miarere
: Repgronmal C e VEE Polbubion Contrl 1toand, Ghariabad
d W ebsite s Y I v am, wemvailig "I'.l‘r”l.l'h\llll ll|'|||l‘|tl'll|'|!
wof W e i VEA (2091
Mohd Yameen
Sfo Mohd tslany Khan :Pf
Rio W No 32/38) Teilok Puri
Deltv 11009

Rww yave som of-71, aleifire s sl T e, egs @ (wgav P
o Prawe) o, 1074 va arg(wgue Farer aun Maso) sfafos, 1o
A e w1 arques g R O @ e A

& Fon e Rewe gu walem gm HUE gina onlee T e
v, dfo0ra 2021 B 2aneanpy 7 ofafaft w o ool A gdm vEEE
PH0MoTI0 B T 45537/ CHANEENY e 30092021 1 FOd A B | WA
RTE FW AT @) wm # f aat wne @ e/ W= Ponted Circuit
Board (Job Work) &q fbm wan & wewy g ratery @ (A0 feme 21092021 3
fFm ) frfem & @R wen @ w d-dve Rwefem @ @ FT g arm
T | PdEv @ @R wum ufter 8 ad wed) wenfie o wafem 9@ wrd
T IRREHER W F 9 @ e od 0@ Y 9E e § | a1 I

. wrdfem @ 93 wwm 1141/ W-273 /2021 RAie 23002021 G T Afew wftm
o o, R rwer ameE v 8 & s 99w o B 9 @ oo T
sfeifirs fRerg witewor & sy 78 &)

IR & gl s frEfe e omn & 5 g ada WO R AR

1 W& fed T vd e ag SREVe TRl 1 e G 3 3 F9e

WRE T Wity @ Q@ wars A grated @ aftw e g e s 3

fang Swiea aRFRE B s 3= @ o), wafeeia st sfef

or% ) wrdErd) vd v W@l @ fwe Prosecution # wfad IR # el |
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Annexure 6

e e, Jodo
e 9elT vd Saw Wieaed 3, w1gs )

NodSEE D) € P CihapuriP CONT DATED: 3 -7-20)8

SUBJECT :- ON C ATE FO Tl NGLE F
& ABNOXIOUS SMALL SCALE INDUSTRIES,

) = Mis- LAIBA ENTERPRISES
w G-71, INDUSTRIAL AREA, M.G. ROAD,
HAPUR.

4 PROP/DIREC/PARTNER- SH. MOHD, YAMEEN

Please refer to your application Dated 03-07-2018 on the subject noted above and
subsequent correspondence in this regard the No Objection Certificate in respect of Pollution
Control, Angle is hereby issued to you for production of the following items :-

ELECTRICAL EQUIPMENTS (ASSEMBLY) (at Serial No- 36 Non-Polluted Industries)

Work at- G-71, INDUSTRIAL AREA, M.G. ROAD, HAPUR.

=

SUBJE STRICT COMPLIANCE OF FOL!

1- Land Use/No Objection Cerlificate in case the

~ ofin area confirming to the prescribed, asmay be.

2- In propose activity will not cause ambient to violate the prescribed standard.

3- In case of madification, extension or addition in industrial process of operations resulting in
generation of any trade of effilent or air pollutant, you '

L consent/N.O.C. to established th

22
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Annexure 7
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Annexure 8

dra Bank

TION FORM

- HEET iy et g

RTGSINEFT ARPLICA

acknowlrdarment g X

Rank

kad
Yo s

MEE FAHTGS o

e

[Rupens i sty

TMELEE ) # peir devak e, i, Plagse a0 denrt ine
1y service charges and fovs tases m appeble o this remmittance

1
; X * Purpase Cade
s - ek ¥ _ vide | i ;
= - P - 15 be credied 10 ! P L O O 7
g | o e ot o il IO SR G W
= e = Eenoliciey AFe ke 10 (S0 20 (0602 [0
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Annexure 9
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Annexure 11
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Annexure 13
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Annexure 14
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Annexure 16

\ { 3 3 : FIR No. G.No.
\_ Lol DO i s
s IIIHIIIHIHHIIIIHMIIWIIHH B s e i
IN THE COURT OF o ot
Suit | Appeal No. {'m%m&i [}FQL,W He g JURISDICTION OF 2022

In ra:.

Plaintiff(s) o, Petitioner(s)
Appellant(s) %" Complainantis)

ﬂfamﬂ-n mﬁaﬂ
VERSUS

Stalf of uf

KNOW ALL to whom these Present shall cummum e u ";}'&m‘?ﬁﬂﬂﬂ

Torid " pJlf o

%Siﬁgh Maurya T - L!/

@vS __ Defendant(s)/ Respondent(s) / Accused

S/fo .'?J:-mtalrrf

)

do hereby appoint

HARTSH

; o g NS O32019
: iy :f nﬁ b _'_ .
Ml]hbﬂmy!uwnw
above-noted

Ch i, e |fl 1~-\DCE1.M1
the aboye : noted egse authorize him:-
ﬂilhﬂlhmmnrhmmwmnmwhbﬁmnmﬁm

Mﬂduﬂucﬂnmmmmnlurmwmmmﬂhm;u
pleadings, sppeals cross-objections or petitions for executicns revlew, =
other petitions or affidavits or other documents as may be deemed necessary or Bl
case in all s stages subjects to payment of fees for each stage. ;
ts, to: admit andfor deny the documents of opposite party.
 the said case or submit to arbitration any differences or disputes PLis o
manner relating fo the said case. .
gs on paying separate fee, X2
y, cheques, cash and grant receipts hereof and to do all other acts and things i £
|
e

progress and In the course of the prosecution on the said cose.
gal Practitionar autharising him to exercise the power and authority
ar h;wiﬂlﬁﬂlhdnnmdhﬂnnﬂl power of attorney on our behaif

__d_'.ll be of the Advaocate which he shall receive and retain for himself.

the event of the whole or part of the fes agreed by melus to be pald to the
withdraw from the prosecution of the sald cose untll the same is pald up.
. Court. I Wo heroby agree that once the foe is pald, | | We will not be entitled
case prolongs for more than 3 years the original fee shall be paid again by me/ us.
T lundmmm presents the contents of which have been understood
Accepted subject to the terms of the fees.

?4{?.4’15

s Signaturel Thumb Impression Of Below Mentioned Persan,
i mm:aunsmmdlnmmnmmcmm

Client
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